CENTRAL ADNINISTRATIUE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

CA_NO, 1095 of 1930

New Dslhi ths 5.i-i, day of November 1994

Hon'ble Mr.J.ﬁ.Sharma, Mambe r{J)
Hon'ble Mir, S.R,Adige, Member{A)

Shri 5,K,Malhotra

Assistant Executive Engineer
Engineer-ine.Chisf®s Branch
Army Headquartsrs

pHQ PO New Delhi-110 G11.

Resident of 19-C,0DA Flats _
Motia Khan, New- Delhi=55 ) esooApplicant

(Through Shri K,L,Bhandula, avvocate)

' Versus

1, Union of India through the Secretary to

the Govt, of India,

Ministry of Defence, South 8lock
New Dslhi, ‘

2, The Engineer~in=Chief
Army Headguarters
DHR PO New Delhi-t1.

3, The Chief Aeministrative Officer

OHQ PO New Delhi, Ministry of Defsnce. «s JRespondants
Ay gedvdBea?, wSove) :

JUDGEME NT (oral)

Hon'ble Mr,Je.P.5harma, Member(J)

1« The laarned counsel for the applicant Shri K.lL.8handula states that
he has no instructions from the clisnts though he has trisd to contact

them a numbsr of times,

2, The applicant was Assigtant Exacutivc)Enginear in the Military
Enginguriog Service unser the Engineen-in-Chief, Army Headguarters,
New Delhi, He has assailed an order of ppnaly'bvahich reduction of
pay by 4 stagee for a period of 4 ysars was imposed upon him with the

sirections that the charged officer will not eamn increments of pay



dﬁring thé_period of 9uchAreduc£idn ani redqction will have an
effect of hostpgning future increments of pay. He has, thexefore,
prayed for grant of relief for quashiﬁg ths order of punishment 1 .
without all consaquaﬁtial banefits of p:omotlohs atc, Shri M,L.Vsrma

who represants the raspondents opposed the grant of relisf,

3, Since counsel for the applicant has notinstructions from the
rQSpéndlnts, we dismiss this 6pplicgtion inhdufadlt in noneprosecution,

leaving thas partiss te bwar their own costs,
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